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Judgement

1. When the matter was taken up today Mr. Kumar Desai, learned counsel for
SEBI pointed out that they have issued fresh instructions to the two

stock exchanges to comply with the order of this Tribunal dated 13th September,
2021 and defreeze the demat account of the appellant. It was also

stated by the learned counsel for the respondent that pursuant to the interim
order dated 13th September, 2021, SEBI had issued instructions to the

stock exchanges to comply with the orders of the Tribunal but it transpires that
the stock exchanges did not comply with the directions of the Tribunal

and that SEBI came to know about the noncompliance only on or around 28th
January, 2022 and thereafter the present clarification application

alongwith the affidavit has been filed.

2. Let a compliance affidavit to the order to the Tribunal dated 13th September,
2021 be filed by the two stock exchanges during the course of the

day. The learned counsel for SEBI may also take instructions on the issue as to
why the two stock exchanges should not be taken to task for
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noncompliance of the order of the Tribunal dated 13th September, 2021. Put up
this matter tomorrow i.e.3rd February, 2022.

3. Parties are directed to contact the Registrar 48 hours before the date fixed to
find out as to whether the hearing would take place through video

conferencing or through physical hearing.

4. The present matter was heard through video conference due to Covid-19
pandemic. At this stage it is not possible to sign a copy of this order nor a

certified copy of this order could be issued by the registry. In these
circumstances, this order will be digitally signed by the Private Secretary on
behalf

of the bench and all concerned parties are directed to act on the digitally signed
copy of this order. Parties will act on production of a digitally signed

copy sent by fax and/or email.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/beejay-investment-and-financial-... Page 2 of 2



